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Judgement

Prashant Kumar, J.—This application has been filed for quashing the entire
criminal proceeding in connection with P.C.R. Case No. 594 of 2008 pending in
the court of learned S.D.J.M., Raj Mahal, Sahebganj. It is submitted by learned
counsel for the petitioners that entire occurrence took place at Ghatpaharpur,
Kasba, Godda. Thus, the Raj Mahal Court has no jurisdiction to entertain the
present complaint petition. Learned counsel for the petitioners relied upon a
judgment of Hon'""ble Supreme Court reported in 2008 (3) JLJR (SC)287.

2. Learned counsel for the opposite party submits that from perusal of the said
judgment, it is clear that the Hon'"ble Supreme Court has directed that the
complaint be returned to the complainant for filing it before competent court.
Under the said circumstance, he submits that since Civil Court, Raj Mahal and
Civil Court, Godda comes within the territorial jurisdiction of this Court,
therefore, the present case be transferred to the competent court at Godda, as
per the provisions contained in Section 407 of the Code of Criminal Procedure.

3. Having heard the submissions, I have gone through the record of the case.
From perusal of the complaint petition, it is clear that all the occurrence took
place at the sasural (in-laws house) of complainant, which situates at
Ghatpaharpur, Kasba-Godda. Thus, I find that the Raj Mahal Court has no
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territorial jurisdiction to try the present case. However, since Raj Mahal and
Godda situates within the territorial jurisdiction of this Court, therefore, instead
of giving direction to the court below for returning of the complaint petition to
the complainant, I hereby transfer aforesaid complaint case from the Court of
S.D.J.M., Raj Mahal to the Court of S.D.].M., Godda for trial.

4. Both the parties, who are represented through their respective lawyer, are
directed to appear before the S.D.]J.M., Godda on 7th of December, 2012.

5. S.D.J.M., Raj Mahal is directed to send the record of the aforesaid complaint
case through District Judge, Sahebganj to District Judge, Godda for needful
before 7th of December, 2012. With the aforesaid observation and direction, this
application is disposed of.
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